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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 99/2025

IN THE MATTER OF:

Sovran Singh «.APPLICANT
VERSUS

State of U.P. and others ..RESPONDENT

REPLY ON BEHALF OF RESPONDENT NO. 1,2, AND 3, UTTAR
PRADESH IN COMPLIANCE TO THE ORDER DATED 05.05.2025 ALONG
WITH SUPPORTING AFFIDAVIT.

1. That the Hon’ble National Green Tribunal has passed an Order dated 21.01.2025 in
the matter of Original Application No. 99/2025 Sovran Singh Versus State Of Uttar
Pradesh & Ors.. The Executive part of the order is as follows-

Issue notice on OA and IA No. 149/2025, an Application for Adinterim Ex-
parte stay to the respondents for filing their response/reply by way of
affidavit before the Tribunal at least one week before the next date of
hearing through e-filing. If any respondent directly files the reply without
routing it through his advocate, then the said respondent will remain

virtually present to assist the Tribunal. The Applicant is directed to serve

2. That, in compliance with the directions issued under Government Order No.
1875(1)/86-2017 dated 14-08-2017, the area in question, Arazi No. 314 (Part-01)
measuring 4.750 hectares, located in village Manikpura, Tehsil Moth, District
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Jhansi, and situated in the Betwa riverbed, has been approved and executed in favour
of Shri Chandrapal Singh, son of Shri Bhopal Singh, resident of Krishna Nagar
Colony, Khera Garhiya village, Tehsil and District Jhansi, through the e-tender-cum-
e-auction process, for a period of five years (from 17-05-2023 to 16-05-2028).
(Annexure-1: Government Order dated 14-08-2017).

. It 1s further submitted that, prior to the execution of the above mining lease,
Environmental Clearance (EC) dated 28.04.2023 was issued by the State Level
Environmental Impact Assessment Authority, Uttar Pradesh, Lucknow (SEIAA). In
addition, under the provisions of the Air (Prevention and Control of Pollution) Act,
1981 and the Water (Prevention and Control of Pollution) Act, 1974, Consent to
Operate (CTO) was also issued by the Uttar Pradesh Pollution Control Board,
Lucknow, on 19.10.2023. (Annexure-2: Environmental Clearance (EC) dated
28.04.2023 and Annexure-3: Consent to Operate (CTO) dated 19.10.2023).

. That the above mining lease has been inspected from time to time by the Tehsil Level

Task Force and the tabular format along with the detailed report is mentioned below:

Inspection & Compliance Snapshot — Penalties, Recoveries, Pending Dues, EC

/ CTO Status
Date| Event (Ilizirlvf:)s:tless) Penalty % Reco;'ered Pen;ling
0(1)?2_4 Ist insp. Pﬂlfzf Elnrslsvl:f 10,50,000 10,50,000 | 0
o2t I ]| 525000 | 525000 | 0
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Key Issues Recovered | Pending
Date | Event Penalty X
ate ven (keywords) enatty 03 03
01- : T
0524 3rd insp.|| 5 suction lifters 25,00,000 25,00,000 0
27- : No PTZ; 390 m?
06.24 4th insp. outside area 13,77,400 0 13,77,400
1,12,1 +
31- | Deposit | Pay instalments + 31,12,100 (0853) Full (07-02-
01-25| order enalties 417,605 (DMF) + 25) 0
P 1,13,545 (TCS)
03 Pillars & PTZ
03.25 Insp. absen‘F; ¥n—area 50,000 0 50,000
mining

5. wherein the first surprise inspection was conducted on 05.01.2024. During the said

inspection, boundary pillars were not found installed on their designated GPS

boundary coordinates in the area in question, and the use of a prohibited machine

(lifter) in the river stream was also observed. Due to these violations of Rules 3, 36,
and 42(j) of the Uttar Pradesh Minor Mineral (Concession) Rules, 2021, a penalty
of 5,00,000.00 under Rule 58, ¥50,000.00 under Rule 60(3), and %5,00,000.00
under Rule 60(4), i.e., a total of X10,50,000.00 was imposed vide office letter no.
1897/MMC/2023-24 dated 10.01.2024, and the said amount was recovered through
challan no. AKV240003156 dated 07.02.2024 for %5,00,000.00 and challan no.
AKV240007636 dated 26.03.2024 for ¥5,50,000.00. (Annexure-04: Office letter
dated 10.01.2024 with copies of challans).
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6. That it is pertinent to mention here that, taking cognizance of certain complaints
received regarding the above mining lease, a second surprise inspection was
conducted on 22.04.2024 by the members of the Tehsil Level Task Force, during
which signs of mining were found even after the water level had risen in the mining
lease area, and boundary pillars were not found installed on their designated GPS
boundary coordinates in the area in question. Due to these clear violations of Rule
36(1) and Rule 42(j)(1) of the Uttar Pradesh Minor Mineral (Concession) Rules,
2021, a penalty of 325,000.00 under Rule 60(3) and X5,00,000.00 under Rule 60(4),
1.e., a total of 35,25,000.00, was imposed vide office letter no. 67/30MMC/2024-25
dated 25.04.2024 and recovered through challan no. AKV240012603 dated
30.05.2024 for %5,25,000.00. (Annexure-05: Office letter dated 25.04.2024 with
copy of challan).

7. That regarding the above mining lease, a third surprise inspection was conducted on
01.05.2024 under the chairmanship of the Sub-Divisional Magistrate, Moth
(Revenue Department, Police Department, and Mining Department), during which
mining was found to be carried out using 05 suction machines (lifters). Due to this
violation of Rule 42(j)(1) of the Uttar Pradesh Minor Mineral (Concession) Rules,
2021, a total amount of %25,00,000.00 was imposed under Rule 60(4) vide office
letter no. 104/30MMC/2024-25 dated 04.05.2024 and recovered through challan no.
AKV240010323 dated 05.05.2024 for 225,00,000.00. (Annexure-06: Office letter
dated 04.05.2024 with copy of challan).

8. That the fourth surprise inspection of the above-mentioned area was conducted on
27.06.2024 by a joint team of the Revenue Department and the Mining Department,
during which it was found that no PTZ camera was installed in the mining lease area,

and illegal mining of 390.00 cubic meters using prohibited lifter machines outside
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the approved area was being carried out. Due to repeated violations of Rules 3, 35,
36(1), and 42(j)(1) of the Uttar Pradesh Minor Mineral (Concession) Rules, 2021,

the following penalties were imposed:

e 35,00,000.00 under Rule-60(4) (X5 lakh per instance),

e 350,000.00 under Rule-60(2) for violation of environmental conditions,

e 325,000.00 under Rule-60(3) (25,000 per instance) for not having a PTZ
camera in the lease area,

e 350,400.00 as royalty on illegally stored 336.00 cubic meters of
sand/morrum mined outside the area,

e 32,52,000.00 as mineral price (%50,400.00 x 5),

e 35,00,000.00 under Rule-58 as penalty.

Thus, a total amount of X13,77,400.00 was imposed, and a notice was issued under
Rule 61(1) as to why the approved mining lease should not be cancelled, through
office letter no. 342(1)/30MMC/2024-25 dated 03.07.2024.
(Annexure-07: Lease cancellation notice dated 03.07.2024).

That regarding the said mining lease, O.A. No. 742/2024, titled Madan Sen vs. State
Government of U.P. & Others, was instituted before the Hon’ble National Green
Tribunal. The Hon’ble Tribunal, after hearing on 01.07.2024, passed the following
order, which was uploaded on the official website of the Hon’ble NGT on
03.07.2024. The operative portion is as follows:

“The District Magistrate, Jhansi, Respondent No. 2 is directed to

immediately seize the CCTV footage maintained by the project
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proponents and file copy thereof along with their response before the

Tribunal.”

10. That in compliance with the above order dated 01.07.2024, a joint inspection of the

1.

concerned mining lease area was carried out by the Revenue and Mining
Departments under the chairmanship of the Sub-Divisional Magistrate, Moth, on
04.07.2024, and the inspection report dated 04.07.2024 was submitted, which

mentioned the following:

“l. Mining operations are completely prohibited during the monsoon
season (from 01 July to 30 September). During the inspection, mining

activities were found to be stopped in the mining lease area.

2.No recording camera / PTZ / CCTV camera was found installed
around the mining lease area and site office/weighbridge. Moreover,
no person/machinery was found around the lease area, and the site
office was found locked.” (Annexure-08: Inspection Report dated
04.07.2024)

That as per the facts mentioned in the inspection report dated 04.07.2024, since no
recording camera/ PTZ / CCTV camera was found installed in the mining lease area
for the purpose of seizure, a notice was issued to the leaseholder (Shri Chandrapal
Singh, son of Shri Bhopal Singh) through office letter no. 344/30MMC/2024-25
dated 06.07.2024, directing him to submit all recordings made through the CCTV
camera and RFID scanner installed in the mining lease area. (Annexure-09: Notice

dated 06.07.2024).
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12. In compliance with the Hon’ble Tribunal’s order dated 01.07.2024 and the notice
dated 06.07.2024, the leaseholder (Shri Chandrapal Singh, son of Shri Bhopal Singh)
submitted his reply along with a pen drive dated 20.07.2024, which was received by
this office on 23.07.2024, wherein it is mainly mentioned that:

“The applicant had installed a PTZ camera in the area related to the
approved mining lease. Since mining activities are completely
prohibited from 01.07.2024 to 30.09.2024 during the monsoon season,
the applicant had already stopped work at the site from 26.06.2024,

and the PTZ camera and other equipment...”

The site office was locked after being vacated on 30.06.2024,” and the PTZ camera
recordings from 01.06.2024 to 30.06.2024 have been marked as an enclosure (pen

drive).

13.That the video footage made available in the pen drive submitted along with the
above reply dated 20.07.2024 was reviewed and examined. It was found that no
continuous video clips from 01.06.2024 to 30.06.2024 were available in the said pen
drive. The video clips available in the pen drive were found to be divided into
multiple segments, in which the date, time, and location were not mentioned. Due to
this, compliance with the order dated 01.07.2024 passed by the Hon’ble National
Green Tribunal in Application No. 742/2024, Madan Sen vs. State Government of

U.P., and arriving at any conclusion will not be possible.

14.That in view of the above, a final notice was issued to the concerned leaseholder
(Shri Chandrapal Singh, son of Shri Bhopal Singh) through office letter number
474/30MMC/2024-25 dated 02.08.2024, directing him to submit the continuous
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video clips from 01.06.2024 to 30.06.2024 recorded by the PTZ camera installed in
the lease area, along with the required details (date, time, and location). (Annexure-

10: Final Notice dated 02.08.2024).

15.That in addition, the leaseholder (Shri Chandrapal Singh, son of Shri Bhopal Singh)
submitted his reply dated 18.07.2024 in connection with the notice (regarding lease
cancellation) dated 03.07.2024, which was issued due to repeated violations of Rules
3, 35, 36(1), and 42(j)(1) of the Uttar Pradesh Minor Mineral (Concession) Rules,
2021. The reply was found to be baseless, without evidence, beyond facts, and
unsatisfactory. Further, repeated violation of the terms and conditions of the
executed lease deed, violation of the orders of the Hon’ble National Green Tribunal,
and non-submission of video recordings along with required details in compliance
with the order dated 01.07.2024 passed by the Hon’ble Tribunal, led to the rejection
of the submitted explanation, and the mining lease was cancelled under Rule 61 of
the Uttar Pradesh Minor Mineral (Concession) Rules, 2021, through office letter no.
512/30MMC/2024-25 dated 12.08.2024. Furthermore, under the provisions of Rule
61(2), an order was passed to blacklist the leaseholder (Shri Chandrapal Singh, son
of Shri Bhopal Singh, resident of Krishna Nagar Colony, Khera Garhiya Gaon,
Tehsil and District Jhansi) for a period of two years. (Annexure-11: Lease

cancellation order dated 12.08.2024).

16.That against the above order dated 12.08.2024, the petitioner filed an appeal before
the Hon’ble Commissioner, Jhansi Division, Jhansi, under Case No. 1076/2024, in

which the Hon’ble Court passed the following order on 24.10.2024:

“While setting aside the order dated 12.08.2024 passed by the District

Magistrate, Jhansi, the matter is remanded back to the District
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Magistrate, Jhansi, with the direction that the appellant/leaseholder
be provided a reasonable opportunity and a speaking order be passed
on merits in accordance with the provisions of the Uttar Pradesh
Minor Mineral (Concession) Rules, 2021.” (Annexure-12: Order
dated 24.10.2024 passed by the Hon’ble Commissioner, Jhansi

Division, Jhansi)

17.That in compliance with the order dated 24.10.2024 passed by the Hon’ble
Commissioner, Jhansi Division, Jhansi, the petitioner was informed through office
letters dated 28.10.2024, 12.11.2024, and 20.11.2024 to appear in person or through
counsel and submit their written representation. The representations submitted by
the petitioner on 14.11.2024 and 24.11.2024 were rejected, and the previously
passed lease cancellation order dated 12.08.2024 was maintained in respect of the

lease area granted in favour of the petitioner, through office letter no.

963/30MMC/2024-25 dated 12.12.2024. (Annexure-13: Order dated 12.12.2024).

18.That against the above order dated 12.12.2024, the petitioner filed a
review/representation before the Government of Uttar Pradesh, Department of
Geology and Mining, under Monitoring Case No. 03(R)/G&M/(UP)/2025, titled
Shri Chandrapal Singh, son of Shri Bhopal Singh, resident of Krishna Nagar
Colony, Khera Garhiya Gaon, Jhansi vs. District Magistrate, Jhansi. An appeal was
instituted under Monitoring Case No. 03(R)/G&M/(UP)/2025, in which the
Department of Geology and Mining, Government of Uttar Pradesh, passed Order
No. 365/SSM/2025 dated 27.01.2025, wherein the following order was passed:

“A notification dated 09.01.2025 has been issued, in which tenders have
been invited from 21.01.2025 to 27.01.2025, and it is proposed to open
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the tenders before the e-tender committee constituted on 28.01.2025. In
this regard, it is clarified that after the issuance of the notification,
obtaining the Letter of Intent, approval of the mining plan, obtaining
environmental clearance, and starting mining operations is likely to

take approximately one year, during which the area will remain vacant.

In view of the above, and in the interest of revenue and in view of the
errors in the order dated 12.12.2024 passed by the District Magistrate,
the said order dated 12.12.2024 passed by the District Magistrate,
Jhansi is hereby set aside. The monitoring petitioner is directed to
ensure the deposit of the amount imposed by the District Magistrate,
Jhansi within 10 working days.

The District Magistrate, Jhansi is also directed to re-calculate the
payable amount under the DMF (District Mineral Foundation Trust)
fund accurately and without error, and to initiate lease operation after

recovery of other dues from the monitoring petitioner.

If the monitoring petitioner does not deposit the imposed
amount/penalty within the stipulated time, then the District Magistrate,

Jhansi shall be free to take an appropriate decision.” (Annexure-14:

Order dated 27.01.2025)

19.That in compliance with the above order passed by the Department of Geology and
Mining, Government of Uttar Pradesh, through office letter no. 1133/30MMC/2024-
25 dated 31.01.2025, an order was passed directing the petitioner to ensure the
deposit of a total amount of X31,12,100.00, including the payable installment and
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imposed amount/penalty amount, under the designated mineral head ‘0853, Non-
Ferrous Mining and Metallurgical Industries’ within 10 working days from the
receipt of the letter; and to deposit the total payable amount of ¥4,17,605.00 to the
District Mineral Foundation Trust (DMF) in the savings account of District Mineral
Foundation Trust at Punjab National Bank, Gwalior Road, Jhansi, and the TCS
amount X1,13,545.00 under TAN No. AGRDI11071E within the stipulated time.
Otherwise, an appropriate decision would be taken in the matter. Subsequently, the
petitioner deposited the said amount and informed the office through his application
dated 07.02.2025, along with copies of challans. (Annexure-15: Order dated
31.01.2025.

20.That in addition to the above, it is also informed that a surprise inspection of the
concerned mining lease area was conducted on 03.03.2025 by the members of the

Tehsil-Level Task Force of Tehsil Moth, and the inspection report is as follows:

a) Boundary pillars were not found installed at their designated coordinates in the said

lease area.

b) PTZ camera was not found installed in the said mining lease area.

¢) The said mining lease area was inspected using KML file. At the time of inspection,
the leaseholder was found to be carrying out mining of minor mineral sand/morrum

within his approved lease area.

21.In light of the facts mentioned in the above inspection report dated 03.03.2025, and
due to violation of Rules 36(1) and 36(2) of the Uttar Pradesh Minor Mineral

(Concession) Rules, 2021 by the petitioner, a notice was issued through office letter

14
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no. 2071/30MMC/2024-25 dated 11.03.2025, for the imposition of compounding
fee amounting to %50,000.00 under Rule 60(3).
(Annexure-16: Notice dated 11.03.2025).

22.In addition to the above, it is also essential to inform that Shri Sovaran Singh,
resident of Targuwan, Lalitpur, in his complaint letter dated 08.05.2025, enclosed a
copy of the Minutes of the 884th Meeting of the State Level Environmental Impact
Assessment Authority, UP (SEIAA) held on 02.04.2025, in which it was stated:

“Since District Magistrate, Jhansi has cancelled the lease deed of the
mine vide order no. 512/30MMC/2024-25 dated 12.08.2024. Hence,
EC is also null and void in view of the cancelled lease deed and is

cancelled effective 12/08/2024.”

23.Following this, a letter was sent to the Member Secretary, State Level Environmental
Impact Assessment Authority, U.P., Lucknow, through office letter no. 155 dated
31.05.2025, seeking clarification as to whether the Environmental Clearance (EC)
issued for the said mining lease Kindly clarify the current validity status of the
Environmental Clearance Certificate dated 28.04.2023 whether it is legally valid at
present or not. If the Environmental Clearance Certificate dated 28.04.2023 is
presently not valid, then kindly provide the cancellation order of the said
Environmental Clearance Certificate to this office, so that further proceedings in the
matter may be carried out.” The reply to this query has not been received by this

office till date and is still awaited. (Annexure-17: Letter No. 155 dated 31.05.2025).

24.Hence, in view of the facts mentioned above, the present petition is liable to be

dismissed.
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25. The deponent is duly authorized by RespondentsNo . 1, 2, and 3 to file the present
reply on their behalf. It is further submitted that the respondents is ready and willing
to comply with and abide by any further directions that may be passed by the Hon’ble
Tribunal in the interest of environmental protection and conservation. The

authorization is annexed herewith as ANNEXURE-18.

THROUGH

Date:31/07/2025 \Q\K’

Place: New Delhi

PRIYANKA SWAMI
ADVOCATE

Standing Counsel for State of Uttar Pradesh
F-13, GF, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami@gmail.com
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State of Uttar Pradesh

respondents
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 99/2025

IN THE MATTER OF:
Sovran Singh «APPLICANT
VERSUS
State of U.P. and others } RESPONDENT
AFFIDAVIT

I, Atul Dubey aged about 26 years s/o Shri. G.S, Dubeyis presently posted as Mines Mlnes

Inspector Jhansi,

Uttar Pradesh Do solemnly affirm as below: Presently at Naw Delhi

1. That ] am posted a; stated above and well conversant with the facts of ﬂ_le

present case and as such competent to swear this affidavit before this Tribunal.

2. That the accompanying Reply has been drafted by our counsel upon’my

instructions.

3. That the contents d_f the accompanying Reply are true and correct, and the
knowledge has beeh derived from official records and nothing material has

been concealed ther;efrom.
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DEPONENT

VERIFICATION

01 ANG 205

Verified on solemn affirmation at g Peth: on this - day of 2025,

that the contents of the foregoing affidavit are true and correct to the best of my

knowledge and no part of it is false and nothing ma:_terial has been concealed

therefrom.
-
?gé—@ DEPONENT
P:‘;-‘f - Ue\.\c :
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ANNEXURE-1
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Government of Indi | /ﬂ’/l
Ministry of Environment, F ot a0 CH
, Forest and Cl
(Issued by the State Environment lmpaé:n:;ig;ﬂgﬁt
Authority(SEIAA), UTTAR PRADESH)

The Proponent
SHRI. CHANDRA PAL SINGH

Krishna Nagar Colony, Khera Gadi Tehsi istri :
-284003 y iyagaon, Tehsil and District Jhansi, U.P

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIAJUP/MIN/403744/2022 dated 11 Nov 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC ldentification No. EC23B001UP176919
2. File No. 7335-6342
3. Project Type New
4, Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project ‘Bia{\jnd!Mormm Mining” at Betwa River
7. Name of Company/Organization SHRI. CHANDRA PAL SINGH
8. Location of Project UTTAR PRADESH
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Member Secretary
Date: 28/04/2023 Member Secretary
SEIAA - (UTTAR PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC238001UP176919  File No. - 7335-6342 Date of Issue EC - 28/04/2023 Page 1 of 11



{%;...-—:}?rtx\:} State Level Envimnment1h§17 i [h:— 02 @)

\é; @ \\ Pact Assessment Authority, Uttar Pradesh
\\ /)

\ %@ // Directorate of Environment, U.p.
\: ] Vineet Khand-1, Gomti Nagar, Lucknow- 226010

E-Mail- doeuplko@yahoo.com, seigaup@yahoo.com
Phone no- 0522-2300541

Reference-

MOEFCC Proposal no- SIA/UP/MIN/403744/2022 & SEIAA, U.P File no-7335/6342

Sub: Environmental Clearance for Sand/Morrum Mining” at Betwa River Bed Gata No.- 314, Khand

— 01, Village: Manikpura, Tehsil: Moth, District: Jhansi, U.P., (Leased Area: 4.75 Ha.).

Dear Sir,

This is with reference to your application / letter dated 09-06-2021, 11-08-2021, 11-11-2022,
23-11-2022 above mentioned subject. The matter was considered by 705" SEAC in meeting held on

25-11-2022 & 736™ SEAC in meeting held on 20-03-2023 and 720" SEIAA in meeting held on 20-04-

2023.

A presentation was made by the project proponent along with their consultant M/s P & M

Solution to SEAC on 25-11-2022 & 20-03-2023.

Project Details Informed by the Project Proponent and their Consuttant

The project proponent, through the documents and presentation gave following details

about their project -

|. The environmental clearance is sought for “Sand/Morrum Mining” at Betwa River Bed Gata No.-
314, Khand - 01, Village: Manikpura, Tehsil: Moth, District: Jhansi, U.P., (Leased Area: 4.75 Ha.).
2 The terms of reference in the matter were issued by SEIAA, U.P. Ref. No.

271/Parya/SEIAA/6342/2021, Dated: 27/10/2021.

3, The public hearing was organized on 06/05/2022. Final EIA report submitted by the project

proponent on 19/10/2022. ‘
4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/403744/2022

> File No. allotted by SEIAA,UP  7335/6342 I
3. Name of Proponent ~ Shri Chandra Pal Singh s!o Shri Bhopal Singh
IJ:_uu_correspo_ndence address of R/o Krishna Nagar Colony, Khera Gadiyagaon,
' proponent and mobileno. Tehsil & District: Jhansi (U.P) _,,
_STIN;;E;f'P_roject - ] “Sand/ Moram” Mining project at Betwa River Bed
»ﬁoject location (Plot/Khasra/Gata | Gata No.314,Khand No.01

No) NS - :
|7 Name of River i _ Betwa River S
'8.Name of Village I Manikpura SR
9. Tehsil _ _Moth . _ I
\. loﬂgﬂq_ ~ Jhansi, U.P. S - ]
"11. Name of Minor Mineral | “Sand/ Moram” Mining project at Betwa River Bed
!I 12. Sanctioned Lease Area (inHa.) ~ Total Lease Area: 4.75 Ha -
2_-13. Mineable Area (in Ha.) 3.529 Ha

| 14. Zero Level mRL_ S 2

| 15. Max. & Min mRL within lease area nghest Point:162 mRL
l Lowest Point :159 mRL

| 16. Pillar Coordinates (Verified by DMO) | ‘Sanction Lease Area Co-ordinate

EC Identification No. - EC238001UP176919  File No. - 7335-6342 Date of Issue EC - 28/04/2023
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| (Source: Verified Khasra Map)

17. Total Geological Reserves
(Source: Approved Mining Plan)
18. Total Mineable Reserves
L _('S_,Ql_jrcc_e: Approved Mining Plan)

19. Total Proposed Production (in five
_years)
- 20. Proposed Production/year
~21. Sanctioned Period of Mine lease
22. Method of Mining -
23. No. of Working days
24, Working hoursf&ay
25. No. Of Workers
26. No. of vehicles moveme_ntlday
27. Type of Land
28. Ultimate Depth of Mining
(Source: Approved Mining Plan)
29 Nearest metalled road from site
30 Water Requirement

31 Name of QC! Accredited Consultant
with QCI No. and period of validity.

32 Any hitigation pending against the
project or hand in any court

33 Details of 500 m Cluster Map &
certificate issued by Mining Officer

34 “D-;Gii;b_f-l-__ease Area in approved
DSR
15 Proposed CER Cost
16. Proposed EMP Cost
37 Length and width of Approach Road

188+ o

Pill Latitude (N) {
ars QD Longitude (€)
A 2539’
4 99°N
> 22 /B*S8 .
g . 25°39'0927°N za'sa':(: :J-‘
L€ 25'3923 78N ?s‘sa';w:[
D 25'392091°n 78°58'40 .w:
E 253910 55°N 78°58'46 4§'{
25 39°03 30°N 78°58°43 627¢
40,770 m
23,750rn‘
1,18,750 m.
.' 23,750 m’ per annum
_ Syears
Opencast, sem--l:hechanlzw
| 260 Days
| 8 hours/day
52

| 4 Units (Assumed Loading Capacity 40 T/Unrt)
| State Government Land

056 m (162 mRL - 161 44 mRL)

| 1500 m

| Purpose Requirement (KLD)
D_ril'lkl-“y‘. ' 0.260
Suppression of Dust 105
Plantation 7.125
Total 17.885

" P AND M Solution

Certificate No - NABET/EIA/1922/1A0053,
valid Till Dec 10/2022
No

" Cluster certificate issued by D_MO_QM:mm Secnon),

Jhansi_ Letter No. 2197/300H TH H1/2020-21, Date
| 19/02/2021
Letter No 184/M
0107 .20215r No -6
Rs 2 80 Lakhs (2 % of the total Project (L0sT)
Rs 34 65Lakhs
Approach Road Length 1500 m & Width 7 m
5000 Trees

228/2017 (Khanan  niti)-[GA1®

38 No. of Trees to be Planted

5 The mmlng would be restricte
not intersect the ground water table at any point of ume

n  This project does not attract any of the general conditions applicable on mining projects

wpecified in 1A Notification 14/09/2006

d to unsaturated zone only aDove the phreatic water table and wiill

£C Identfication No. - EC23B001UP176912  File Ne - 73 15-6342 Date of lssue EC - 28 04/2043 Page Jof 11
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7. € mining operati i , B

5 ation will not b i qu

e e * D€ carried out in s f .

S atety zone of any brid

! o one it iy ridge or embankment or i
5 no litigation Pending in " -

The project proposal any court regarding thjs

falls under category— project,

1{a) of E1A Notification, 2006 (as amended)

Based on the rec ;
om
held on 25-11-2027 & 2&“;;‘332;:; eofS ;ch:a State Level Expert Appraisal Committee Meeting (SEAC)
- > y " a .

N Its Meeting held 20-04-2023 and deci e Level Environment Impact Assessment Authority (SEIAA)

. ecided to grant the Envi
for collection of 23,750 m? for | © tnvironmental Cleara

! _ €ase area of 4.75 ha subj
following General Conditions and specific conditions:- :

nce to the title project
ect to effective implementation of the

General condition:
1.

This i i j
enwronmelnta‘l clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law.

3. Any change in mining area, khasra numbers, entailing capacity addition with change in process
and or mining technology, modernization and scope of working shall again require prior
Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).

4.

Precise mining area will be jointly demarcated at site by project proponent and officials of

Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified

by competent authority along-with copy of the Environmental Clearance letter will be displayed

on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a

period of 02 months.

5. Mining and loading shall be done only within day hours’ time.

6. No mining shall be carried out in the safety zone of any bridge and/or embankment.

7. it shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the pn.'o_‘ier.t propopent. ‘

3. All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made on public places. ‘ B

10. No tree-felling will be done in the leased area, except only with the permission of Forest

Department.

wildlife habitat will be infringed. ‘ |
:'l? ::oshall be ensured that excavation of minor mineral does not disturb or change the underlying

i isti i basin, where mining is carried out.
| characteristics of the river bed / ; : - . ‘
13 Tto_:,hatl be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity
B i ignificantly.
low pattern of the river water sign . N
4 latn:lh:ﬂl bepensured that there is no fauna dependant on the river bed or areas close t{.'.i mining for
- its nesting. A report on the same, vetted by the competent authority shall be submitted to the

pCB and SEIAA within 02 months. ‘ .
15 Eg;nary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB

SEIAA within six months. T o
Ia-lncciiro-geological study shall be carried out by a reputed organization/institute within six months
a:d establish that mining in the said area will not adversely affect the ground water regime. Th‘e
report shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is

ici ini be carried out.
observed /anticipated, mining shall not : ‘ N
17. Adequate protection against dust and other environmental pollution due to mining shall be
. made so that the habitations (if any) close by the lease area are not adversely affected. The

16.

=
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G 02
status of implementati (73,
€ . ntation of meas ko)
\his actiut ures taken shall be re el

ty should be completed before the start of san: (r)r:it:i:gto B

18. Need-based assessment for the
. nearby vi
which cz.m help in improving the qualit\: :If";fie;:'ha” be C_Onducted to study economic measures
Beherating projects/tools such as development f:oé‘:mtcanv weaker section of society. Income
training etc. can form a part of such program of fodder fa!rm, fruit bearing orchards, vocational
budget for community development activiti me. The project proponent shall provide separate
19. Green cover development shall be ; ities and income generating programmes.
planitsseos snd i consultat . carried out followmg CPCB guidelines including selection of
20. Separate stock piles shall b sor? w't‘h the local DFO/Horticulture Officer.
utilized for green cover/tre: :?::::2? forexmated fopysol, I s, arsd e sl seadi e
g H slrat
;;-. i:ps:i?n:az::ﬁs ;TL :irs::;gl;hin be provided at site.
s ot is tive SEIRA e annually carried out during the operational phase and
23. The_Dl‘StﬂCt Mining Officer should quarterly monitor compliance of the stipulated conditions. The
prolte.cF proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite data/information/monitoring reports. In case of any violations of stipulated conditions
the District Mining Officer will report to SEIAA.
24. The project proponent shall submit six mont
stipulated environmental clearance conditions inclu
& soft copies) to the SEIAA, the District Officer and the respective Regional Office of the State
Pollution Control Board by 1stJune and 1st December every year.
25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
parisad/ Municipal Corporation and Urban Local Body.
26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.
27. Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed

by MoEF/CPCB.
28. Measures shall be taken for c
29. Special Measures shall be adopted to pr

hly reports on the status of compliance of the
ding results of monitored data (both in hard

ontrol of noise level to the limits prescribed by C.P.CB.
otect the nearby settlements from the impacts of mining

activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

30. Measure for prevention & control of soil erosion and management of silt shall be undertaken
protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other

suitable material.
31. Under corporate soci
whichever is higher is

maintained. CER com
generating measures which can help in uplift

59% of the total project cost or total income
to be earmarked for total lease period. Its budget is to be separately
ponent shall be prepared based on need of local habitant. Income
ment of poor section of society, consistent with the
traditional skills of the people shall be identified. The programme can include activities such as
development of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc.

32. Possibility for adopting nearest three villages shall be explored and details of civic amenities such
as roads, drinking water etc proposed to be provided at the project proponent’s expenses shall
be submitted within 02 months from the date of issuance of Environment Clearance.

13, The funds earmarked for environmental protection measures should be kept in separate account
and should not be diverted for other purpose. year wise expenditure should be reported to the
Integrated Regional Office, MOoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.

14, Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concem Regional Officer of

UPPCB and SEIAA within 02 months.

a3l responsibility a sum of

435-6342 Date of Issue EC - 28/04/2023 Page 5of 11
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5 )
\ .2. Enwronmental clearance @

is subject e o
72 Fom the Competent ok 10 obaining clearance under the Wildlife (Protecti
ecti

. The iSponers il o if applicable to this project,

: rve every 1 >
observations sg made, if turt| "Y 5. day for nesting of any turtle in the area. Based on the

in consultation with the Stat

authority, ) A

e Wildlife Department.

to this activi e _
area shall not be affected. activity the hydro geological regime of the surrounding

38. The i .
withfi:zi:: g;o:;c::ﬁ;:eshal-:las:)‘talnfner.essary prior permission of the competent Authorities for
- q ity of water (surface water and groundwater), required for the

39. A?propnate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and
grease in the river from the vehicles used for transportation.

40. Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying
the mineral shall not be overloaded.

41. Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation
of condition to improve the living conditions of canstruction labour at site).

42. Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically to
observe any contractions due to exposure to dust and take corrective measures, if needed.

43. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any; were received while processing the proposal. The clearance
letter shall also be put on the website of the Company by the proponent. ' '

44. The environmental statement for each financial year ending 31st March in Fo‘rm-v as is

' mandated to be submitted by the project proponent to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules,_1986, as amended subse.quentlv,
shall also be put on the website of the company along with the status of co-mpllance of
environmental clearance conditions and shall also be sent to the Integrated Regional Office,

|. Lucknow by e-mail.

45. ‘ﬂqZEgFiEi’cGoiér devefopmventltree plantation is to be done in an area .equivalent to 20% of the
total leased area either on river bank or along road side (Avenue Plantation). -

16 Debris from the river bed will be collected and stored at secured place and may be utilized for

embankment.

47. :fizft:;r;::fes to be taken for the safety of the people work.ing at thle mine Ieas? area shogld
be given, which would also include measure for treatment of bite of poisonous reptile/insect like

snake. ‘
48, Periodical and Annual medical checkup of workers as per Mines Act and they should be covered

under ESI as per rule.

Specific Conditions:

| District Mining Officer shall ensure that if mineable quantity mentioned in LOI is amended as per
replenishment study report the project proponent shall seek amended/fresh EC.

£C Identification No. - EC23B001UP176919  File No. - 7335-6342 Date of Issue EC - 23/04/2023 Page 6 of 11
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2. Directions/suggestions given during public ﬂ@ﬂ\g and commitment made by the project
¥ proponent should be strictly complied.

" 3. Acertificate from Forest Department shall be obtained that no forest land is involved in mining

or as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.
4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, flora fauna etc.
If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met

from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it.

5.

6. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department, for planting at least 5,000 plants, either on government
land or community land, within a periphery of 5 km from the boundary of the lease area along
with provision for maintenance for 5 years. Survival of plants should not be less than the survival

rate notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

7. In consultation with District Environment Authority or an Authority nominated by concerned

DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 25 ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

8. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that

Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be

reported to UPSPCB for appropriate legal action and recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by a

competent authority, has to be necessarily accompanied with status of compliance of EC

conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to

carry out regional EIA-EMP report including carrying capacity of environmental components to

assess the capacity to further bear the pollution load for such areas within a period of 1 year and

submit the same to SEIAA, UP for evaluation.

11. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of

these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

9.

10.

. Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring

air quality and mining should commence only when air quality attains the prescribed standards.

14. In compliance of Hon’ble NGT Order dated 06.05.2022, for subsequent years, Project Proponent
shall submit fresh annual replenishment study to SEIAA, UP for amendment in EC for mineable
quantity and maximum permissible depth for mining based on scientific findings of
replenishment study. Such study shall be placed before SEAC for appraisal for next three years to
assess rate of deposition and accordingly, mineable production capacity and depth can be

= b acE  _ac



HEI“@ 02 b
prescribed based on trends analysis, provi 3 =)

X ysis, provided It iRk e I

S 15 1ound scientificall

The placing of the study report SEAC is mandatory for initial three yearvs SRR e S0

15. NOC from Irrigation De ;
. partment/ Concer i NN
obtained before start of mining activity. ning Authority regarding river bed mining to be

16. The project proponent shall install solar light in their site office.

17. Duri issi ,
| tha':ntghzhs:::? "55'!;0“ (;I & monthly compliance reports, the project proponent should make sure
ically taken site ph :
rEpoIt, photographs should also be annexed along with the compliance

& 1 . .
19. Link Road ‘from the q{uarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

5 : i

20. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
i shall be .taken for proper maintenance of vehicles used in a quarry operation and transportation.
21. The project proponent should explore the possibilities of rainwater harvesting.

22. Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road.

23. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement.

24. As per the proposed plan, plantation with area specific plant species, number of plants to be
planted.

25. Water requirement details along with source of water and the permiss
concerning authority/ water supplying agencies to be submitted.

26. Submit the study report of lease area that the quantity given in
affecting the geo-hydrology of the River.

37. The Environmental clearance will be co
whichever is less.

78. At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

29. Environment management in according to environmental status and impact of the project.

30. During the school opening and closing time transportation of minerals will be restricted.

31. Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to
time.

32. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

13. Pakkamotorable haul road to be maintained by the project proponent.

34. A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

15. Permission from the competent authority regarding evacuation route should be taken.

36. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

37. Provision for cylinder to workers should be made for cooking.

38. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government. .

39. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of
the road. Width of the haul road shall be more than 6 meter.

10. Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

41. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer.

42. Provision for two toilets and hand pumps should be made at mining site.

ion/ agreement with the
Lol will be mined without

_terminus with the mining lease period/mining plan
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43. Drinking water fo k - — 0 (¢ ?\
: r wor ,9%.4 ,
4. Mining should be done E;s;::l:;icilt::n‘::! th dby s k@% . °
_ ok ethods extraction icall -
» s:;ta;fna;:le sand mining management guidelines 2016 kAR Spewor LSt
_ A buffer/safe zone shall be maintai itati
% Cuncats Bndfosi ; tal‘ngc.i from the habitation as per mining guidelines.
e B :hnta Responsibility (CER) plan shall be prepared by the project proponent
ils of the various heads of expenditure to b [
_ : S, e submitted as per the uideli
. arm:;ied in the recent CER notification No. 22-65/2017-IA.1Il dated 01/05/2018. : "
; : ::atih /lnsu}rance card, Medical claim, regular health check-up camps, facilities shall be provided
° t? regu ar/tempor.ary/Contractuai or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.
48. Mfeasure for conservation of water through rainwater harvesting and cleaning and maintenance
of natural surface water bodies of the nearby areas may be considered as one of the activity in

CER.
49. The excavated mining mate
obstruction to the free flow 0

to be provided to concern Department.
50. Submit annual replenishment report certified by an authorized agency- In case the
replenishment is lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replenishment is completed.
51. The project proponent chall ensure that if the project area falls within the eco-sensitive zone of
jor permission of statuary committee of National board for wild life

National park/ Sanctuary pr!
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement

rial should be carried and transported in such a way that no
f water takes place. Suitable measure should be taken and details

of work.
52. If in future this lease area becomes part of cluster of equal to or more than 05 ha. then

additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily

follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the certificate

related to cluster provided by the competent authority is found false or incorrect then punitive
actions as per law shall be initiated against the authority issuing the cluster certificate.

53. project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National

Board Wild Life (NBWL) even if the eco-sensitive ZONE is not earmarked.
54. To avoid ponding effect and adverse environmental conditions for sand mining in area,

progressive mining should be done as per sustainable sand mining management guidelines 2016.
55 In case it has been found that the £.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than

05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area

equal or more than 05 ha, the E.C issued will stand revoked.

56. The project proponent shall in 2 years conduct detailed replenis

by a QCI-NABET accredited consultant, and the District Mines Officer w
for midterm review of conditions of gnvironmental Clearance.

57. The mining work will be open-cast and manual/semi mechanize
machine such as excavator, scooper etc. should not be employe

drilling/blasting should be involved at any stage-
58 It shall be ensured that there shall be no mining ©
which-ever is less, shall be left on both the panks of p
river bank. The mining is confined to extraction of sand/
59 The project proponent <hall undertake adeguate safeguard measures d
bank material and ensure that due to this activity the hydro-geo!ogical re

area shall not be affected. A
60. The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
d clearly showing the no work zone in the mine

conditions and the Rules prescribed in this regar
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance

hment study duly authenticated
hich shall form the basis

d (subject to orders). Heavy
d for mining purpose. No

f any type within 03 m or 10% of the width
recise area to control and avoid erosion of

moram from the river bank only.
uring extraction of river

gime of the surrounding
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from the bridges et ar &)
C. It shall be ens ini “@
P season. ured that no mining shall be carried out du}}ﬁgthe monsoon

61. The project proponent
_ shall ensure that wherever
the provision thereof shall be strictly followed RO b lric ines Act

62. The pfoject pro - H
ponent will prov ; :
provide adequate training anF::l i lfde personal protective equipment (PPE) as required, also
- C information on safety and health aspects. Periodical '
examination of the workers di - - Periodical medical
For the purpose, schedul ?’;\83?9 in the project shall be carried out and records maintained
eo inati ;
accordingly. ’ ealth examination of the workers should be drawn and followed
63. The critical
ot ket Saramejcers Such s PM10, PM2.5, SO2 and NOx in the ambient air within the impact
Sy e monitored periodically. Further, quality of discharged water if any shall also be
- “th)FE [iTDS. DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].
< SEIECERE day egua‘rd meas'ures, such as regular water sprinkling shall be carried out in critical
arel'asdprone ?o air pollution and he_nn'ng high levels of particulate matter such as loading and
un c;a ing point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.

63. 1t should be ensured that the Ambient Air Quality parameters conform to the norms prescribed
by the Central Pollution Control Board in this regard.

66. The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

67. Four ambient air quality-monitoring stations should be established in the core zone as well as in
the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

68. Common road for transportation of mineral is to be maintained collectively. Total cost will be

shared/worked out on the basis of lease area among users.
69. Proponent will provide adequate sanitary facility in the form of mobile toile

engaged for the project work.
70. Solid waste material viz., gutkha pouchs, pl
activity will be separately storage in bins an
71. Natural/customary paths used by villagers should not be o

proposed under the project. ‘ . _
72. Digital processing of the entire lease area in the district using remote sensing technique should

be done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Integrated Regional Office, MOoEF&CC, Gol, Lucknow, SEIAA, U.P. and

UPPCB. ‘ '
iti i i ly circulated, one of

3 j uthorities shall advertise at least in two local newspapers widely :

e ncerned, within 7 days of the issue of

i i lity co
shall be in the vernacular language of the loca
which orded environmental clearance and a

i i ject has been acc
the clearance letter informing that the proje :
copy of the clearance letter is available with the State Pollution Control Board and also at web

site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the

i i CPCB, State PCB.
Integrated Regional Office, MoEF&CC, Gol, Lucknow, ; ‘ N
74 ThegMoEF&CC/SEIAA or any other competent authority may alter/modify the above canditions

i ition i interest of environment protection.
or stipulate any further condition in the in ; : .
75. Concealing factual data or submission of false/fabricated data and failure to comply with any of

the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment {Protection) Act, 1986.

ts to the labours

astic bags, glasses etc. to be generated during project

d managed as per Solid Waste Management rules.
bstructed at any time by the activities

o -7335-6342 Date of Issue EC - 28/04/2023 page 10 0f 11

EC Identification No. - EC23B001UP176919  File N



./ = \
(1)

this environWaé?shall lie with the National Green Tribunal, if

76. Any appeal against
n 11 of the National Environment

‘ #® preferred, withina period of 30 days as prescribed under Sectio

Appellate Authority Act, 1997.
77. Waste water from potable use be collected and reused for sprinkling.
78. A width of not less than 50 meter or 10% width of river can be restricted for mining activities

from river bank. A condition can be imposed that mining will be done from river activities from

river bank.
You shall also ensure that the proposed site is not a part of any no-development zone as
bed/identified under law. In case of violation, this permission shall automatically

required/prescri
nt of any dispute on ownership or land use of the proposed

deem to be cancelled. Also, in the eve
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of

Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional

environmental conditions or modify the existing ones, if necessary.
This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports t0

the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to =
nvironment, Forest and Climate Change,

1. Additional Chief Secretary, pepartment of E
desh, Lucknow {email - psforest2015@gmail.com)

Forest and Climate Change, Government of India,
ran Bhawan, Jor Bagh Road, New Delhi-110003

Government of Uttar Pra
2. Joint Secretary, Ministry of Environment,
3rd Floor, prithvi-Block, Indira Paryava

(email - sudheer.ch@gov.in}
Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,

Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow —
226020 (email — rocz.lko-mef@nic.in)

District Magistrate Jhansi.
Member Secretary, Uttar pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,

Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uggb.coml
Copy to Web Master for uploading on PARIVESH Portal.
Copy for Guard File.

W

E

n

Pl

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature 1ot Verified

Digitally signe by lgember
Secretary
Member Secretary
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-
\“'.. ’!& -— Uttar Pragegy, Pollution Control Boarg
oot , utlding. No TC-12v Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone;ns 22»2?ZDHZH.2?2IIRJJ h Fn\t:IJSEE-Z?zUTM, Email; infowuppe,in, Website: W appch. com

193439;Uppcm.n:ansi(UppcBRO).«C'FB;I;utmﬁﬁﬁl};{dif' T Db

To,

M/s

Chandra Pal Singh

Gata No. 314, Khand 01 of
Tehsil Moth, District J hans

Area 4.75 Ha, Village Manikpura, | Application ld-.{I
i, State Uttar Pradesh.,JHANSI, 284003 L 22886493

Consolidated Consent to O
Consent & authorization
Act, 1974 and under Se

perate and Authorisation here
) (Fresh) under Section
ction-21 of the Air (Pre

inafter referred to as the CCA (Consolidated
-25 of the Water (Prevention & Control of Pollution)
vention & Control of Pollution) Act, 1981

CCA is hereby granted (o Chandra Pal Singh located at
Village Manikpura, Tehsil Moth, District Jhansi,
the provisions of the Water Act,
terms and conditions :-

I. This CCA Chandra Pal Singh granted for the
manufacturing of following products.

Gata No. 314, Khand 01 of Area 4.75 Ha,

State Uttar Pradesh.,JHANSI,284003. subjcct to
Air Act and the orders that may be made further and subject to following

period from 19/10/2023 to 31/12/2027 and valid for

Product |Quantity

{1 5;1&1\; orrum t?»?S(l
2. Conditions under Water(Prevention and Control of Pollu
(1) The daily quantity of effluent discharge (KLD) :-

Cubic Meters/Year
tion) Act -1974 as amended :-

— ; —_
r Kind of Effluent | Quantity(KLD) | Treatment facility Discharge point
1 . A
L __Domestic |' 1.0 kld Septic Tank m

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Tre
of primary/sccondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and thig Board has (o
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(i11) The treated effluent shall be recycled (o the maximum extent and should he reu
for gardening cte. Quality of the treated cfflucnt shall meet to the following general a
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit fio

alment Plant consisting

sed within the premises
nd specific standards as
m time-to-time :-

Industrial Effluent Quality Standard

PR ¥t == ———

~_S.Ne. | Parameter

_I B ‘_- - "Srandar:i _-_-

(1v) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
relcrence _m influent quantity and quality.In case of stoppage of functioning of STP, production has to be

¢ intimated by fax/phone/email with a report in this regard to be

stopped immediately and this Board has (o b

chspatehed immediniely
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(v) The treated sewage shall be reused in garilis; 'W:— 03
. alwr GA R gt 2 = - Ta-r..,_ v
continuously so as Lo achieve the quality of L)‘:gl eileti :;\::gEUlSSlEIC.t‘T:U e b il
e 0 the following standards.
[sno.__[Parameters —
“onditi or Al : andards
3. (,ondltm.ns under Air (Prevention and Control of Polluti
i) The applicant shall usc fOllnwing fiis] o et on) Act -1981 as amended :-

equipment as required with reference o generat
continuously so as to achieve the level of pelh

fon of emissions and operate and maintain the same
tants to the following standards.

Air Pollution Source Details

sNo.|  Aw | —
Pﬂﬁ\l::ion Type of fuel| Stackno | Control Height of
Source Device Stack
1 ;
errlﬂu;t Particulate water
q Ssion Matter sprinkling
uring system and
manual Green Belt for
mining, controlling dust
transportati -. emission.
on and
loading/uni
oading of
Sand/Morru
m.
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
| E(P) Act 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately ¢

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night timc: from 10.00 p.m. to 6.00 a.m.

-Standards for | Industrial |Commercial | Residential | Silence
Noise level in Area Area Area Zone

db(A) Leq

Day |Night| Day |Night| Day |Night| Day Night
Time | Time | Time | Time | Time | Time | Time | Time

75 | 70 | 65 | 55 | 55 | 45 | 50 | 40 |

ential doc_nments to be submitted by the Industry/Unit as Applicable :-
m-V of Environment (Protection) Rules, 1986.
f the CCA, photograph of ETP/APCs/Waste Storage Area.

4. Iiss
(i) Environment Statement in For
(i1) Quarterly compliance report ©



5. Competent Authority reserves the rjg 1 9
: e : _ ; 1€ right to change/modif fadd .
6. Unit has to comply with the iollowing specifi Yladd any time any condition of this CCA

Tus CCA and provisions of the Water Act A
Transboundary Movement) Rules, 2016 w;Il l
7. In compliance to the G.O 101 ]-;81-?_202]1"
Environment, Forest and Climage
per the SOP available at URL:-htp: _ . You are directed to develop Miyawaki Fores( as
this direction, you are hereby d?:;ii‘;’:ﬂfw.l:)pc?p.ln!TramingScssion.aspx for ensuring timely compliance of
amount equivalent to the sum of O submit a bank guarantee with minimum validity of one year of the

: initial ¢ (A :
Only) whichever is more, with; al consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

. oo . :
30 days from the date of issuance of this certificate. In case of non-

compliance of this direction i
: » your consent will be revoked by the Board.

r Act
i a?nd Hazardous and Other Wastes (Management and
S in legal action under the aforesaid Acts and Rules.

09 (Writ)
Change, Uttar Pradesh

. If the uni ;

it i“d:;:fl;s\:}:ﬁ ﬁ;ciinld wlz:tf:.r and req.uirejs the pf.n*nission from SGWA/CGWA for water abstraction

oty £ dhe b 1(3 obtain No ubjcc.tlou ccr‘uﬁr_:atc for abstraction of ground water. It will be the

A S us ry. to comply with Fhf{ various conditions of the NOC obtained from the
P authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate cffect. |
0. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only. o o . y
10. Tn case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it S.h'l“ be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority-
[ 1. The applicant shall apply ©
duction capacilyhnanul’acturmg pr

ly before the 60 days of expiry of CCA or any change in production types/

. H s - areg
occss/capacity enhancement cte. or any change in cffluent discharg
pro

point or emission point
12. The Board reserves

may be necessary.

the right to revoke/add/modify any stipulated condition issued along with CCA. as

/2016 dated.13.10.2021 issued by Department of

1M
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Spcciﬁc Conditions:- . - 03

| This consent is valid for production capaci

P e pacity Sand/ 3
» cifanized mining in 4.75 Hectare Lease arca at ('ia‘:”:[rru;]fﬁif) Cu meter/Year by opencast and semi

Sy Tohei o 0.314,
Village M ml'kpul:a.”rchsﬂ Moth, District Jhansi, State Uttar Pr dK};a”d v
5. Mining unit shall comply wi . g agesh
Environment Impact Asses::n)::::l;l:::'lm(l;d[;mns ot Heilmmpmnl Gleeane tus b 5 107
1 5 : - Spes

23,04.2023, and submit its compliance l‘cp};n , 3;\}1 g};de EC Identification No. EC23B001UP176919 dated
3. If the leasc agreement cxpi : '
. iuancously with the .cxl_)“’cs prl(.}r.lo 31-12-2027. then the validity of this CTO shall stand expired
4 Mining shall be d ¢ expiry of mining lease/Environmental Clearance

) one as per EC i - 5y . R L
alohmiion: p issued by SEIAA and directions given by Mining Department/District
5. The unit shall s i .
Bt :‘l:b;:;-[ .thc latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets* Current
A S = a * firatt .

ilitics) for verification of the Consent fee payable by the industry within 15 days. In

casc L.“TO fee dues then it shall be submitled to the Board immediately.
g. gnfl s:mil dcvcl(ljp and maintain green belt as per the conditions of Environmental Clearance.
_Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission

from UPGWA.
8. The domestic cffluent shall be treated through seplic tank/soak pit or provide mobile toilet facility.

Industry shall maintain ZLD.
hrough Tankers for dust suppression at different sources of

0. Unit shall make water sprinkling arrangement (
nd unloading of Sand/Morrum.

dust emission during mining, transportation, loading a
in installed water sprinkler system effectively and co

ntinuously to achieve

10. Unit should operate and mainta
the standards prcscribcd under E(P) Rules, 1986.
| 1. Unit shall submit ambient air monitoring reports of NABL accredited laboratory on quarterl

y basis to the

/Morrum shall be covered by canvas sheet to prevent

Board.
12. All trucks, tractors used in transportation of Sand
dust cmission.
13. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
Il be done on the haul roads and working areas.

|4. The dust suppression measures like water spraying wi

15, Industry should comply with the provisions of Hazardous and Other

boundary Movement) Rules 2016. ¢

16. Solid waste should be disposed in such manner, 50 that no water, air and soil pollution takes place.

1 7. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF & CC, Central Pollution
d District Administration for protection and safe guard of environment from time

Control Board, UPPCB an
Lo lime.

(5. Consent fees if revised, sl
y wit

waste (Management & Trans

from the date of its applicability.

Environmental Laws.

( the unit, then CTO issued earl
after revocation of closure order,
cation

1all be payable by industry
h the relevant provisions of

| by CPCB or UPPCB agains

and after cnsuring the compliance and
h additional conditions mentioned in the closure revo

19. Industry shall compl o |
er 1§ 1ssuce ier will remain

20. If closure ord
Josure period

{ during the ¢

suspendec .
he CTO will automatically be effective wil
order.

Digitally ugned by RAJENDAA

RAJENDRA SINGH 564 /1 i1y as

Chief Envimnmental Officer (circle—Z)

( Ofrs 10



Regional Officer, UPPCRB, Jh.

anst with diree c
‘ | ton o g > lance
v.Iml'l'[CHy basis nd the compliance report of CTO conditions on

RAJENDRA SINGH swan """

. i 03 Date J074.01.08 1355 24 10530

Chief Environmental Officer (circle-2)

[

"

ook
N
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Environment
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| (@feror srgam)
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ifeH

A1 Tt RiE 93 s Hlure Rig
ﬁaﬁ—mwﬁﬁ@uwﬁwﬁm
SEGIGECAS B A ol

S-S & Tedla-dis Rug TR-ATGYRT S RIS TAT—314 (@I—1) H 4.750
%oéawéwﬁmﬁaawﬁwmﬁm@osaﬁ(ﬁﬁm 17.05.2023 ¥ f1®:
1505.2028%)3%@37’@%@%?&41#@@%mﬁmﬁiéaﬂmwﬁ?ﬁﬁz
05012024 BT AF-AHHYRT # Wt a1/ 4RA B @ e &7 Proewr @ P, i
m%mw1ﬁﬁmm$mm%wwmﬁﬁwmsﬁoﬁowowmw
mﬁwmwwgwﬁww@uﬁﬁﬁmmﬂﬁ(%w)wmﬁﬁwﬁ%m
ST R T RS TR @ S § 3y @ R o @ wrd wrn T e @ o
Wﬁww%é~ﬁm$wmmwwﬂﬁww1mm%mwm
P S0%0 ST (URER) Fraemaeii-2021 & FRM-3, 36 T 42() B W IewE 2|
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I @A @G T & RO fRH-58 B IFTER W0 5,00,000.00 TF WA FRT A9 ARG I
R 7 B © BRI, ﬁ—ﬁm%nﬁq%ﬁmﬁaﬁﬁa‘swﬁw—eo(s)%mﬁo 50,000.00 @Y

TR RIfYE B ST 2| 39 §ON d w0 10,50,000.00 (F9AT TH R qEN R ATE) @
GRIRT M9 9R SR & ot &
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CHALLAN

ury Form-209(1) = Challan for Depositing Money

@allan No.: AKV240007636 [To be Submitted through Net-Payment]

ssessment Year:2023-2024 Challan Date:26/03/2024 |
Name of the Bank: Tax Period: ONETIME 1
Mﬁque Id: II
Depositor .
L P ; Name: |Chandrapal singh
Depositor Address:
Head Description Serial No.[Amount (in Rs.)
08530010201oooo@ﬁamwmmww 1 550000.00)
Totals of the above heads -- 550000.00
—— ——
! A SUM OF Rs. 550000.00 AGAINST THE HEADS MENTIONED ABOVE -{ THROUGH NET-PAYMENT
3' TRANSACTION ]- ON HAS BEEN DEPOSITED BY THE DEPOSITOR. .
(Depositor Remarks->Regarding notice no 1897 30 mmc dated 10012024 manikpura ghat aaraji no 314 khand 1 area 4.750 hec) |
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPADQXXKUS, Scroll Date:-26/03/2024 |




. -
CHAML AN
(3reftE @ quT g &+ S, ow0)

Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money

[To be submitted through Net-Payment]
Challan No.. AKV240003156 Challan Date:07/02/2024
Iﬁsessment Year:2023-2024 ax Period: ONETIME
Mame of the Bank:
anique Id
@POS“OF Name HANDRAPAL SINGH
|erositor Address: HANSI
- Head Description Serial No./Amount (in Rs.)
085300102010000s RarTd e 1 Ik Wed e 1 500000.00
Totals of the above heads -- 500000.00
| A SUM OF Rs. 500000.00 AGAINST THE HEADS MENTIONED ABOVE -

-[ THROUGH NET-PAYMENT
TRANSACTION ]-- ON HAS BEEN DEPOSITED BY THE DEPOSITOR.
REGARDING NOTICE NO 1897 30MMC DATED 10JAN2024

|
PANALTY VILL MANIKPURA GATA |
i NO 314 KHND 01)

|| THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION

TEI IS : CPADMSSNBI, Scroll Date:-07/02/2024

(Depositor Remarks->
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2861 05

———

| CHALLAN
‘l (3reliE @I 9T UTg S S, I090)

Government of Uttar P

. radesh

‘ Uttar PradeshTreasury Forrn-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

Challan No.:
} 0.: AKV240012603 Challan Date:30/05/2024
Assessment Year:2024-2025 Tax Period: ONETIME
IName of the Bank: . Bl
lUnlque Id J
Depositor Name: [CHANDRAPAL SINGH ]
Depositor Address:

Head Description Serial No./Amount (in Rs%l

085300102010000RET 1 1Ramaa e (X1 SR W b 1 525000.0
Totals of the above heads - 525000.00)

— — e —

A SUM OF Rs. 525000.00 AGAINST THE HEADS MENTIONED ABOVE [ THROUGH NET-PAYMENT
TRANSACTION ] ON HAS BEEN DEPOSITED BY THE DEPOSITOR.
>regarding notice no 67 30 MMC 2024 25 DATED 25042024 PENALITY MANIKPURA GHAT)

THE TRANSACTION IS : CPADVVZFTS, Scro]l__DjaE:-:’iOJ'OSf:?E%i_

(Depositor Remarks-
T_HE_B_,}I\LK_R_EFERENC E NO. RECEIVED AFTER
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CHALLAN
(3 @ 9T UTg HH IGNT, J0W0)

Government of Uttar Pradesh

Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money

[To be submitted through Net-Payment]

|Chailan NoO.: AKV240010323 Challan Date:05/05/2024
ssessment Year:2024-2025 Tax Period: ONETIME
\Name of the Bank
Unique Id:
|Depositor Name: [Chandrapal singh
Depositor Address: krishna Nagar colony Khera gariya gaco jhansi
Head Description Serial No.[Amount (in Rs.
085300102010000/GM RATad Yed (] R Wl Yob 1 2500000.00
Totals of the above heads - 2500000.00

—

i
TRANSACTION ]- ON HAS BEEN DEPOSITED BY THE DEPOSITOR.

A SUM OF Rs. 2500000.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT

(Depositor Remarks->Regarding notice no 104 dated 04052024 chandrapal singh gram manikpura aaraji no 314 area 4.750 hec) |
| THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPCADTYORMI, Scroll Date:-04/05/2024
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CaREaN BHID HEAT—-06 H Sooid g1 a7 & & “The District Magistrate, Jhansi

Respondent No.2 is directed to immediately seize the CCTV footage mainatained by the
project proponents and file copy thereof along with their response before the Tribunal.”
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fo—-59(1) The state Government or any officer authorised by it in this behalf may
terminate the mining lease after serving a notice on the lessee to pay within
thirty days of the receipt of the notice any amount due or dead rent under
the lease including the royalty due to the state Government if it was not paid
within fifteen days next after the date fixed for such payment. This right shall |
be in addition to and without prejudice to the right of the state government |
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to realise such dues from the lessee as arrears of land revenue. |

far—61(1) In case of any breach or contravention by a lessee of any of these rules or
conditions and covenants contained or deemed to contained in the lease
except those relating to payment of royalty, rent or other sums due to the
State Government, the State Government may, after giving the lessee a
reasonable opportunity to state his case terminate the lease.
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9 36(1)—At the time of the survey and demarcation of the area granted under the
lease the coordinates will be marked on the demarcating map of the concerned mining
fease area and earlier to the execution of lease deed, lessee at his own expense, erect

and at all times maintain and keep in good repair boundary marks and pillars necessary
to indicate the demarcation shown in the plan annexed to the lease deed.
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